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[Shri Raj Bahadur]
with the FEighth Report of the Business
Advisory Committee presented to the House
on the 14th March, 1972,

MR. SPEAKER . The question is :

*“That this House do apree with the
Fighth Report of the Business Advisory
Committee pre~ented to the House on
the 14th March, 1972,

The motion was adopted.

———

12.25 hrs.

SUPPIEMFNTARY DFEMANDS* FOR
GRANTS (GENERAL), 197 -72

MR. SPEAKFR * Now, the House
will take up discussion and voting on the
Supplementary Demands for Grants
(General), b

DiMmanp No, 2—DEFENCE SERVICES, EFFEC-
TIVE—ARMY

MR, SPEAKER : Motion moued :

“That a Supplementary sum not
exceeding Rs. 1,45,03,50,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Defence
Services, Effective—Army"."”

DeMAND No. 3—DEFENCE SERVICES, EFFrc-
TIVE—NAVY

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 8,14,90,000 be granted to
the President to defray the charges with
will come in course of payment dur-
ing the year ending the 3ist day of
March, 1972, m 1espect of ‘De.cnce
Services Effcctive—Navy' ™

DeMaAND No, 4—DErFENCE SERVICES, Errec-
TIVE—AIR FoRCE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 20,43,00,000 be granted
to the Precident to defray the charges
which will come in course «f payment
during the year ending the 3ist day of
March, 1972, in  respect of ‘Defence
Sorvices, Effective—Air Force',”
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DiMAND No, 5— DEFENCE SERVICES, NoON-
EFFECTIVE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs, 3,39,00,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the S5ist day of
March, 1972, in respect of ‘Defence
Services, Non-Effective”.”

Demann No. 12—OtHEr Revenue Ex-
PINDITUFE OF THE MINISTRY OF EXTER-
NAL AFFAIRS

MR. SPEAKER : Motion moved :

*“That a Supnlementary sum not
exceeding Rs 40,00,00.000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1972, in respect of ‘Other
Revenue Fxpenditure of the Ministry of
External Affairs’.”

Demanp No. 15—Union Excise Duries
MR SPEAKER : Motion moved :

“That a Supplementary sum not
excecding Rs. 1,00,00,0"0 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31ist day of
March, 1972, in respect of “Union
Excise Duties".”

DeMAND No. 16—Taxes oN INcOME IN-
cLUDING CORPORATION Tax, £TC.

MR, SPEAKER Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,75,00,0(0 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Taxes om
Income including Corporation Tax,
m-'.“

Demanp No, 18—Aupit
MR. SPEAKER ;{ Motion moved :

“That a Supplementary sum mnot
exceeding Rs. 20,00.000 be granted 10
the President to defray the charges
which will coma in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Audu’,”

¢w with__[he recommendation of uwﬁgjdqntv.r,_
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DeMAND No. 20 -MINT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 40,51,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1972, in respect of *Mint"."”

DeMAND No. 22—PENSIONS AND OTHFR
RETIREMENT BENCFITS

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,11,13,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1972, in respect of ‘Pensions
and Other Retirement Benefits™.”

Demanp No. 24—O0OT1HER REVENUE EXPENDI-
TURE Of THE MINISTRY OF FINANCH

MR. SPEAKER - Motion moved :

“That a Supplementary sum not
exceeding Rs. 15,87.28,000 be granted
to the President to defrav the charges
which will come in course of pavment
during the vear ending the 3ist day of
March, 1972, n  respect of ‘Other
Revenue Expenditure of the Ministry of
Finance' "

Demano No. 29—AGRricuLTURE

MR. SPEAKER : Motion moved :

“That a Supplementnry sum not
exceeding Rs. 1,000 be granted to the
President to defray the charpes which
will come in course of payment 4 - ng
the year ending the 3ist day of March,
1972, in respect of *Agricuitural **

DemanD No, 382—-Otirr  ReveNu  Ex-
PENDITURE OF THE MINISTRY OF AGRI-
CULTURE

MR. SPEAKER : Motion moved :

That a Supplementary sum not
exceoding Rs. 16,50,00700 be granted
to the Prevident to defrav the charges
which will come In course of payment
during the year ending the 3ist davy of
March, 1972, in respect of ‘Other
Revenue Expanditure of the Midistry

of Ageiculture’,”

PHALGUNA 75, 1893 (SAKA

1971 72 142

Demanp No. 33 —-MINIsTRY OF FOREIGN

TRADE

MR SPEAKER : Motion moved :
“That a Supplementsry sum not

exceeding Ri 7,239,000 be granted to

the President to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1972, in respect of ‘Ministry
of Foriegn Tradel’.”

DemanD No. 34—Foreioy TRADE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 8.74,53,000 be granted to
the Mesident to defray the charges
which will ¢ 'me in course of payment
during the yeir ending the 3ist day of
March, 1972, in respect of ‘Foreign
Trade'.™

DevMAND N, 383—MiNisrry of Home
AFEAIRS
MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 14.35,0° be granted to
the President to defrav the charees
which will come in conrse of pavment
during the vear ending the 3Ist day of
March, 1972, in respect of ‘Ministry
of Home Affairs™."

DeMAND No, 37—=CABINET

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs 20.60.000 he pranted to
the President to defrav the charges
whi~h wifl enme in course of pavment
during the vear ending the 315t day of
March, 1972, in respect of ‘Cabinet’.”

Demanp No 40 DEePARTMENT oF PERSON-
NEL
MR. SPEAKFR : Motion maoved :

“That a Sunnlementary sum not
exceeding Rs 10,5007 be granted to
the Precident to defrav the charges
which will come in course of pavment
durine the vear ending the 3lst day of
March, 1972, in respect of ‘Department
of Personnel™."

Demavp No. 41-PoLICE

MR. SPEAKER : Motion moved :

“That a Supplementary sum nnt
exceeding Rs. 14,21,65000 be graated



143 D. S, G. (GenD),

[Mr. Speaker]
to the President to defray the charges
which will come in course of payment
during the year ending the 31Ist day of
March, 1972, in respect of *Police’.”
Demanp No. 42—Census
MR. SPEAKER : Motion moved :
“That a Supplementary sum not
exceeding Rs. 36,01,000 be granted to
the President to defray the charges
which will come in course of pavment
during the vear ending the 31st day of

March, 1972, in respect of *Census’.
Demanp No. 46—DELHL
MR. SPEAKER : Motion moved :
“That a Supplementary sum not
exceeding Rs 2,12.25,000 he granted to
the President to uefray the charges
which will come in course of payment
during the year ending the 1ist day of
March, 1972, in respect of ‘Delhi’.”

DemAND No. 47—CHANDIGARH
MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 4/,00000 be granted to
the President to defray the charges
which will come in eourse of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Chandi-
garh'.”

DEMAND NO. 48—ANDAMAN AND NICOBAR
IsLANDS

MR, SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,26,92,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of *Andaman
and Nicobar Islands'.”

DEMAND No. 49=TRIBAL AREAS
MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,65,86,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of ‘Tribal
Areas’."”

DeMAND No. SIA—MI1zorAM
MR. SPEAKER : Motion moved :

“That & Supplementary sum not
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exceeding Rs. 1,40,43,000 be granted to
the President to defray the charges
which will come 1n course cf payment
during the year ending the 3ist day of
March, 1972, in respect of ‘Mizoram',”

DeMAnNp No. 52—OTHer Revenuve Ex-
PENDITURE OF THE MINISiRY OF HOME
AFFAIRS

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exeeeding Rs. 37,07,000 be granted to
the President to defray the charges
which will come 1n course of payment
during the year ending the 31st day of
March, 1972, in respect of *Other
Revenue Expenditure of the Ministry of
Home Affairs”."”

DrMAND No. 54 — INDUSTRIES

MR. SPEAKER : Motion moved :

“That a Supplement ry sum not
exceeding Rs. 94,11,000 be granted to
the President to defray the charges
which will come iu course of payment
during the ycar cnding the 31st day of
March, 1972, in respect of *Industries® "

Revenue Ex-
PENDITURE OF THE MINISTRY OF INDUS-
TRIAL DEVELOPMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum nol
exceeding Rs  89,08,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day of
March. 14972, in respect of *Other
Revenue Expenditure of the Ministry of
Industrial Development’.”

Demanp No. 70—~Orusr Revanue Ex-

PENDITURE OF THE MINISIRY OF Law
AND JU,TICE (MINISTRY OF PErROLBUM
AND CHEMICALS)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 5,64,93,000 be granted to
the Presidenot to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of *Other
Revenue Expenditure of the Ministry of
Law and Justice (Ministry of Pstrolewm
and Chemicals).”
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DeManp No. 71—Mmistay or PeTROLEUM
AND CHEMICALS

MR. SPEAKER : Motion moved

“That a Supp'emeniary sum not
exceeding Rs 4,I18000 be granted to
the Piesident to dufray the charges
which will come 1n course of payment
during the year ending the 3ist day of
Murch, 12 2 1 respect of 'Ministry of
Petroleum and Chemicals’.”

DiMaMp No 78—MINISTRY OF STFFL AND
Mivrs

MR SPEAKER Motion moved

“That a Supplementary sum  not
excceding Rs 4 16,000 be granted to the
President to defriy the charges which
will come 1n course of p.yment during
the year ending the 3lst day of March,
972, In respect of ‘Mimistrv of Stcel and
Mines' "'

DemAND No 86—Pu nLic Woras
MR SPEAKER ¢ Monon moved

“Thyt 4 Supplementary sum not
exceeding Rs 5,00 00 000 be granted to
the Prusident to detrav the charges which
will come 1n woursc of pavment during
the yuar ending the 3ist dav of March
1972, 1n respect of *‘Putlic Works',”

Drvanp No 93—~Pists AND TPLEGRAPHS -
IMvipesp 10 GENtrRAL RLVLNUF 5, APPRO
PRIATION TO Resirve Fuwnps asp
REPAYMENTS OF LOANS FROM GLNLRAI
RLVENURS

MR SPLAKER Motion moved

“That a Supplementary sum not
excecding Ry 0,63 21 00) be granted to
the President to defray the charges which
will come In course of pdvment during
the year ending the 3ist day of Murch
1972, in respect of Posts and Tele-
graphs Dividend to General Reveues,
Appropriatio) to Resetve Funds and
Repayments of Loans from Goneral
Revenues’ ™

DEMAND No 97—DEgpPARTMINT 0F ELECTRO-
NICS
MR, SPEAKER . Motion moved

*That a Supplcmentary sum not

exceeding Rs  2,4906,0°0 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3ist dav of March,
1972, in reepegt of ‘Department of
Blectrogics”.”
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DeMAND No 101 —DEPARTME T OF PARLIA-
MENTARY AFFAIRS

MR SPEAKER * Motion moved :

“That a Supplementary sum nat
exceeding Rs 35000 be grinted to the
Presifent to defray the charges which
will come 1n cours- of pavyment during
the year ending the 31st day of March,
1972, in respect of ‘Department of
Parliamentary Affairs’ "

DeMAND No 103—=Survey oF INDIA

MR SPFAKFR Motion moved :
“That a Supnlementary sum not

exceeding Rs 4,73 000 be gran‘ed to the

Preside it to defrav the charges which

will come 1a crurse of nayment during

the year ending the 3ist day of March,

1972 1n respect of *Su vey of India"**

Drmannp No  116—CaPiraL OJTLAY oON
MinTs
MR SPFAKIR Motton moved :

“That a Supplementary sum not
evceedmz Rs  11,86,000 be granted to
the Presitent to detras the charges which
will come 1n course of pavment during
the yeur endiag the st day of March,
1972, n respect ot Capnal Ou lay on
Mints

Demanp No 121 =1 n0aNs AND  ADVANTGS
oy THE CrNTRAL G OVLRNMENT
MR SPLAKICR Moution mu ved
“Ihat a Supplumuniary sum  not
exceed nv Rs 14,41,25 000 be ¢ anted to
the Prewdunt to defray the chaigss which
will come n course of pavment during
the year endiiz the 3st duv of March,
1972 in respect f Loans and Advances
by tie Central Jovern neni’ ™

12" —PurcHase o+ Foop-

DevaNp No
GRAINY AND TERFILIZERY
MR &PI AKER Motion moved
«That a Sunplementary sum not

excceding Ry 45,47,00,000 he gianted to
the Piesident to defray the charges
which will come 10 course of paymsnt
during the year ending the Jist day of
March, 1972 1n respect of  Purchase of
Foodgrains and Fegtilizers'.”

Demann No 124 -CapiTAL OUTLAY OF
The MiNtsTRY oF Forrion TRADE

MR SPEAKER  Motion moved ;
“That » Supplemenary sum not
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[Mr. Speaker]
exceeding Rs. 1,95,48,00) be graated to
the President to defray the charges
which will come in course of pavment
during the year ending the 3ist day of
March, 197, in respeci of ‘Capital Out-
lay of ths Minisuy ol Foreign Trade™."
DemAND No. 126- Caritat OUTLAY IN
UnioN TrRRITORIFS AND TRIBAL AREAS

MR SPFAKER : Motivn moved :

“That a Supplementary sum not
exceeding Rs 2,499,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3lst day of Muarch,
197, in respect of ‘Capital Outlay
Union Territories and Tribal Areav'.”

DeManD No. 128—CapiTAL OUuTLAY O} THL
MiNisTRY O INDUSTRIAL Di VELOPMENT

MR. SPEAKER : Motion moved :
“That a Supplementary sum not
exceeding Rs. 19,70,00,000 be granied to
the President 1o defray the charges which
will come in course of paynwent during
the year ending the 3ist day of March,
1972, in respect of ‘Capital Qutlay of
the Ministry of Industrial Des elopment”.”
DeManD No. 133—CApriTAL OUTLAY OF THE
MINISTRY OF PiITROILUM AND CHEMICALS
MR. SPEAKER : Motion moved :
‘““That a Supplementary sum not
exceeding Rs, 7,76,84,000 bc granted to
the President to aelrav the charges which
will come in course of payment during
the year ending the 31st day of March,
1972, in respect of ‘Capital Qutlay of the
Ministry of Petroleum and Chemucals’.”

DeMAND No. 137—CAPITAL OUTLAY OF Tut
MINISTRY OF STeEL AND Minis

MR, SPEAKER : Motion moved -

“That a Supplem:ntary sum not
exceeding Rs. 1,43,15,42,000 be granted
to the President 1o defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1972, in respect of “Capital Out-
lay of the Ministry of Steel and Mines’.”

#

DemAND No, 141—D@ i CAPITAL OUTLAY

MR. SPEAKEP Motion moved :

“That & Su plementary sum not
excecding Rs. 1.20,00,000 be granted to

the President to defray the charges which
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will come in course of payment during
the year ending the 3ist day of March,
1972, in respeet of *Delhi Capital Out-
ld)"."

DeMAND No. 143 - CAPiTAL QUTLAY OF THE
DEPARTMENT OF AToMIC FNFrOY
MR. SPEAKER : Motion moved :
“That a Supplementary sum not
exceeding Rs. 4,00,00,000 be granted to
the Piesident to defiay the charges which
will come in courve of payment during
the year ending the l1s¢ day of Muarch,
1972, in respect of *Capital Qutlay of
the Department of Atomic Energy’.”
The Demands are before the House.
Hon. Members desirous of moving their cut
motions may move them

SHRI R. V. BADE (Khargone) :
10 move :

“That the Demand for a Supplemen-
tary Gramt of a sum nol exceeding
Rs. 1,45,03,50,000 in 1espect of *Defince
Services, Effective-Atmy’ be reduced by
Rs. it0."

{Need to remove disparity between the
pay «cales and emolument ol defence services
and civil services, (1)].

“That the Demand for a Supplemen-
tary grant of a sum not exceeding
Rs 8,14,90,000 1 respect of ‘Defence
Services, Effective-Navy' be reduced by
Rs. 100.”

[Need to remove disparity between the
pav scales and emoluments of defence
services and civil services. (2)].

“That the Demand for a Supplemen-
tary grant of a sum not exceeding
Rs. 20,43,00,000 in respect of Defence
Services, Effective-Air Foice be reduced
hy Rs. 100"

[Nced to remove disparity between the
pay scales and emoiuments of defence
services aand civil services. (3N

“That the Demand for a Supplemen-
tary grant of a sum not exceeding

Rs 36,01,000 in respect of ‘Census’ be

reduced by Rs, 100."

[Need to provide alternative employment
to the census staff (4)],

1 beg

MR. SPEAKER : The cyt Motions are
also before the House,
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SHR] S§. M. BANERJEE (Kanpur) : 1
would like to confine myself to Demand
Nos. 5, 32, 34, 42, 54 and 78.

Re. Demand No: §, at the very outset |
would like to congratulate our Armed Forces
for their heroic wictory cver the fascist
forces of Pakistan and helping in the libera.
ticn of Bangla Desh, We should not
grudge sanctioning anything for the welfare
of the Jawans, especially for the families of
those Jawans and officers who laid down
their lives for the sake of the motherland

I would request the hon, Minister to
take a special note of this, to see that the
gricvances of our jauwans and of the army
officers are also removed and they should
ask the Pay Commission to take special note
of 11, to sce that their grades are improved.

! will be failing in my duty if I do not
pay my compliments and gratitude to the
ordnance factory employees and all the
cniban employecs working m the defence
establishirents  As the Minister for Defence
acknowleged both irwide and outside this
House, the cinilian defence enmployees have
done a muraculous job.  You can imagme
their spliunded job because today our
ordnance factoties have reached a stage of
self sufficiency in the matier of conventional
weapons. We would no jonger be dependent
upon any ather country as far as conven-
tional weapuns are concerned for which 1
would eapress my heartfelt thanks to the
ordnance factory workers ¢nd the workmen
connected with defence produetion in all the
other defence units of the counutty. The
Primne Munister has made a fervent plea for
seif-reliance and  selfisufficiency, 1 am
coi nected with the Ail India Defence
Employces Federation and 1 made a fervent
plea 10 the Delence employees throughout
the country to observe 26th January as a
day of sell-reliance. 1 am glad that this
slogan of self-reliance has now been owned
by the Government. Within a matter of §
years we should attain self-sufficiency in the
matter of Defence production. We need not
rely on any other country, with this country
or that country,

1 »ill be failing 1n my duty if I do not
say something about our growing friendship
with the LSSR. We have scen during these
14 days who are our friends and cur fees, who
are friends in need and in deed. both I am
happy io say that the people of this covntry
have at last once for all realmed that the
Soviet Union is a friond in nced and a
friond in deed, both. While 1 pay my
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compliment to the defence employess, [
would request the hon. Minister, my friend
Shri Ganesh, to convey our feelings to the
Defence Minister and the Minister of
Defence Production who are not preseat in
the House, that the 32 employees who lost
their jobs in the various ordaance factories
in West Bengal should be reinstated. They
are on the streets. 1 am happy 1o say that
the representation made to the Prime
Minister was sent to the Defence Minister by
her and it is our request that these cases
should be reconsidered in the light of the
sacrifices made by our defence employees
during this war. There is nothing against
these 32 employees except sume connected
and fabricated report by the Intelligence,
Military Intelligence or Central Intelligence,
but without common intelligence. Therefore
1 would request that these 32 employees
should be taken back and reinstated. I
would also request the hon. Minister for
Defence Production to kindly see 1o it that
the 15 suspended employees in the Gun
Carriage Factory at Jabalpur are reinstated
without any further delay. In return, 1
assume, on behalf of the All India Defence
Employees” Federation of our unconditional
support, to sec that every inch of our land
is protecied by our jawans and the jawans
get the best material from the ordnance
factories,

Sir, you will remember, in the Heavy
Vehicles Factory, the famous tanks, the
Vaijayantha tanks are being produced. It has
been proved that the Vaijayantha tanks would
compare with the Sherman tanks, with the
Steward tanks and a!l the new tanks and
their performance is better than the Patton
tanhs which were given by the USA two
Pakistan In the same factory there was
some labour trouble. The strike this time
was withdrawn at the iostance of the
Minister of Defence Production and by the
timely intervention of the Chic{ Mimster of
Tamiinadu, for whom 1 have great
regard. No discussion has taken place on
their demands, and the general manager of
the Avadi factory has not discussed the
matter with the employees  From the 22nd
onwards, there may be soms trouble there,
which I think sho Id not be allowed to take
place. | would, therefore, request the hon.
Minlster to convey our feelings to the
Minister of Defence Production and the
Defence Minister Shel Jagjivan Ram oa this
matter.,

The second item which has been
mentioned in almost all the Demands js
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[Shri §. M. Banerjee]

regarding interim relief. T would like to
point out that there has been abnormal
delay in the submission ot the Pay Commus-
sion's report, 1 have used the word
‘abnormal’ intentionally, and wuith ful
knowledge. 1t has alicady tahen iwo years.
I could have wurderstood the Furst Pay
Commission taking more time, becausec at
that time, there were no data available. 1
could have understood the Stcond Pay
Commission also taking more lune, because
at that time also, there were not so much of
data availlable. But now the piesent Pay
Commission has already got the Fursi Pay
Commission's report, the Second Pay Com-
mission’s report, the (iqjendragadkar Com-
mission’s report and the Das Commission’s
report and all other reports at their disposal.
So, wty should they take more tune ?

The Central Government employees were
expecting this report latest bv Ist April,
1972, and we were assured in this House that
Government would not delay the implemen-
tation of the report. But how could they
implement it without the report being sub-
mitted ? The news item which appeared in
the various newapapers to the effect that the
Pay Commission was not going to submit
its report before 1973 has resulted in growing
discontent among the Central Government
employees and also among the Army ren
whose cases are also being dealt with by the
Pay Commission. So. 1 would request the
hon, Mimsier to use his good offices and see
that the Pay Commission submuts its report
latest by 30th April, 1972, Any delay m
the submission of the report may result in
growing discontent, which 1s neither in the
interests of the country nor in the interests
of the employees themselves. | would like
to mention here that in case of delay, thou-
sands of Government employees who are on
the verge of retirement would be denied of
the benefit of the Pay Commission’s report.
I have collected the statistics, and 1 find that
nearly 1,32,000 Government employees will
attain the age of 55 years in 1972, and if
they are not granted extension, they would
retire. Nearly 53,000 Government employees
will attain the age of 58 and they will
retire during this year. What pensionary
benefits would they get 7 1 would request
the bon. Mumister to kindly assure the
House that every cffort will be made by
Government to have the report expedited.
1 know -that the Pay Commission is an

lpdepeadent oranisation. [ would, there-
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fore, request the chairman of the Pay Com-
mission and the members of the Pay Com-
mussion, and also thes Government to See
that in the larger interest of the Government
employees, they submit their report at the
carliest opportunity, and not later than 30th
April, 1972,

Then, I come to Demand No 22 relating
to pension and o'her retirement benefits, 1
would plead with the Government that the
cases of the pensioners should be considered
purely on compassionate grounds. What
is the condition of a pensioner today ? His
son has marned and he has three children
and he 1s unable to support his father. He
gets only Rs. 20 or 30 or 40 as pension.
Can you imaginc a man getting Rs. 50 or 60
as pension being 1n a posilion to get two
square meals ? It is impossible for him to
get two square medls a day. I would, there-
fore, request that the quantumm of pension
should be increased, and some interim relief
should be given to the pensioners, and their
cases should be reconsidered 1n the light of
the rising cost of hiving.

Then, 1 come t» Demand No. 42,
Thousands of employees wvho have been
working in the Census Department might
lose their jobs. Some have already lost their
jobs The enumeration work which was
scheduled to have been complet+d by 1970-71
had to be carried over to the year 1971-72
and it had to be postpored on account of
the mid-term poll.

So I would request the hon. Minister to
see that these thousands of youugmen who
were rotting in the streets and going to the
employment exchanges and got a job with
great difficully are not retrenched and
thrown out of their jobs.

Then [ come to Demand No. 54—
Ministry of Industrial Developmens. 1 am
sorry the Minister in charge is not here, We
were surprised to read a news item receatly
to the effect .hat Government had taken a
decision and the Secretary of the Ministry
of Industuial Development was negotirting
with certain British and other firms to
import certain manufacturing units from
Great Britain and Netherlands. Is this self-
reliance 7 Is this in accordance with our IP
Resolution of 1956 7

It was also mentioned in the press that
this matter was not discussed in the Cabinet.
Why should we import junk 7 The hoa,
Munister in charge himsell desczibed & Birla
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concern, the biggest motor concern, the
Hindustan Motors. as a junk, Why should
we have to import junk from Britain and
the Netherlands ? 1 want to know the truth
about it. Is it a fact that we are importing
it ? Has the Cabinet approved of it ? If so,
is it in accordance with our policy of self-
reliance and self-sufficiency ?

Today a question was asked in this
House about technical know-how. If some
countries are not willing to give us technical
knowhow, there are other friendly countries
willing to do so. Let dollar aid from
America stop. We have stopped the PL-480
and without it, we will attain self-sufficiency
in food, If not, we shall remain even
hungry. But we shall not mortgage our
independence and sovereignty to any other
country, east or west.

So what we read in the papers was
something strange about the Secretary
negotiating for the import of manufacturing
units from some countries What is the
truth about it, This must be clarified not
by Shri K. R. Ganesh, for whom | have
great regard, but by the Minister in charge.

Coming to Demand No. 71, I would
urge the nationalisation of the foreign oil
companies without further de.ay. Unless
these are nationalised, we cannot attain self:
sufficiency and self-reliance. Self-reliance
means that everything in this country should
be ours. [ do not mind some people saying
that there is a state monopoly. During the
election, in Delhi the Jan Sangh was pro-
pagating against nationalisation, while we
wers in favour of it. What has happened ?
The Jan Sangh has bzen routed. What has
happened in other States ? The Rajas and
Mabharajas were pleading for privy purses
ard denationalisation of baaks. Now that
we have got a massive mandate even in the
States from which 1 hail, I request Govern-
ment that all foreign oil companies and
all other monopoly houses should be
nationalised.

PROF. MADHU DANDAVATE (Raja-
pur) : Some ‘Rajas have crossed over to
Congress (R).

SHRI S. M. BANERJEE:
matter.

Does not

DR. KARNI SINGH (Bikaner) : The
princes are now dead. Why does he refer to
them ?
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SHRI S. M. BANERIJEE : They are not
dead.

Now I come to Demand No. 78 under
the Ministry of Steel, Mines and Metals.
There is a very sad story here. You
remember a decision was taken long ago to
shift the office of the NMDC from Delhi to
Hyderabad. But this was implemented in
February. We requested the Chief Election
Commissioner to see to it that the 400
employees and 140 family members who are
all voters are not denied their right to vote
due to the transfer, They were not allowed
to use their franchise I must congratulate,
‘I think, the Chief Commissioner who gave
me a letter which I forwarded to the
Minister concerned. He said that it will be
against the spirit of the Constitution if these
gentlemen are not allowed to wuse their
franchise, but still they were not allowed to
vote and they were told, ““You go to
Hyderabad and come back and give your
vote, and the Government will pay you the
DA, TA, etc. Is that fair ? What is the
condition today in Hyderabad ? These
employees have brought photographs of the
building and the new place where the
building is supposed to be put up, and where
they are shifted. This is one photograph :
no door ; no roof even. These photographs
were taken at Hyderabad on the 3rd March,
and the transfer took place on the 22nd
February. Here is another photograph where
the furniture could not be opened. These
are all furnitures. I would like to send these
photographs to you ; not place on the Table
of the House, though I would like to place
them on the Table of the House, These
people are being shifted to Hyderabad.

- Heavens are not going to fall if they can be

here till the buildings are completed at least.
These people have no work at Hyderabad,
The gentlemen who is in charge of the
offige there told these 140 employees that
“You have no work bere and you go round
the Salar Jung Museum and other places.”
They have no house even. They have no
work either. There is no questoin of working
there at all. These are pictures taken on the
3rd March, and if these pictures are wrong,
action may be taken against me for mislead-
ing the House. I would like the Minister
to see that this shifting of the office does
not take place.

The last thing that I would request the
hon, Minister of State for Home Affairs.
Mr. Mirdha, who is here, is this. The
judgment has come in favour of ‘the tem-
porary employees whose services were
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terminated during the 1968 strike.. After the
Kerala high court’s judgment, the Supreme
Court has also, given its judgment in favour
of the temporary emplovees getting their
pay and allowances, The letter and the
spirit of the judgment should be implemented

in the case of the temporary e#ployees who”

lost their jobs during the 1968 strike. They
were taken back at the instance of th®

Prime Minister and I am thankful to her for

that.

Again, those employees should also get
back their arrears. 1 would request the hon.
Home !-L‘linister to refer the matter for legal
opinion to my friend Shri Gokhale. Let it
go to the Law Minister who may weigh the
entire matter and see that justice is done.

Last but not the least, I request that the
Pay Commission’s recommendations in its
report should be implemented in 1972.

MR. SPEAKER : Shri Biren Dutfa, 1
would request hon. Members to confine their
speech to the particular demands under
consideration, T am only giving a general
direction.

SHRI BIREN DUTTA (Tripura West) ;
Sir, while I rise to speak on the supplemen-
tary demands for grants, I want to draw the
attention of this House to the expenditure
incurred by the Prime Minister and other
Ministers during the last elections, In my
State, I found Shri Siddhartha Shankar Ray,
the Chief Minister and other Ministers
travelling there as Ministers and spending
the money and organising the election
campaign. I wonder how, even afier that,
our President says that impartial elections
have been held in India.

However, I would like to draw the
attention of the Defence Minister to one
item in the demands, You know at the
time of the struggle in Bangladesh, Tripura
was cordoned off aud the people of Tripura
had to suffer much. Almost all the border
areas were evacuated, and the Def:nce
Ministry and its departments took away
even the hats and the earth dug out in
many defence establishments, and about two
lakhs of people have been removed from the
border areas. Unfortunately, these people
were not even given any help as temporary
evacuees nor any rehabilitation aid is given
to them as yet. 1 do not know how it has
happened.
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MR, SPEAKER : Mr. Dutta, to which
demand you are referring ?

SHRI BIREN DUTTA : [ am referring
to the demands and appropriations mention-
ed-on the first page relating to defence.

MR. SPEAKER : That is specific, Its
scope is very limited,

SHRI BIREN DUTTA : I should like
to draw the attention of the Government
to this issue. There is an item here with the
heading: sanction for Tripura and Manipur.
A pew State has been constituted in Tripura.
As you know Tripura bhas suffered very
much ; it has no railway link at present. I
want that there should be some grant,
especially to help the railway system in
Silchar area. I should refer to the Bangla
Desh railway system. If that railway
system is connected with the aid of our
Government, it may speed up the process
of exploration of natural gas and oil,

There 1s a demand for grant for the
Border Security Police and the Central
police force in Tripura. We have friendly
relations with Bangla Desh. There are some
business transactions and in paper it has
been declared that some raw materials
could be freely sold and purchased on both
sides, But the Border Security Force are
taking bribes in respect of such transactions
and it goes on in such a manner that if this
practice is continued, the good relations
between Bangla Desh and the people of
Tripura will be seriously hampered within a
few days.

There has been so much delay in the
completion of the Damboro project in
Tripura, As promised, it should be com-
pleted within this year. I learn that they are
short of funds aud so, funds should be
provided.

I support the demands with these few
words. 1 want to draw attention of the
Minister once again to the happenings in
the border. There is a clear directive from
the Govetnment that ma.erials for building
houses in Bangla Desh should go from our
foresis without any hindrance. There is no
legal bar. But the police, the C.R.P. and
the B.S.F. are grabbing money from all
sections of the people who are selling the
goods to Bangla Desh or who are importing
goods tfrom Bangla Desh. That has been
b:ought to my notice even by some M. Ps
from ihat area. This should be looked into.
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*SHRI J M. GOWDER (Nilgiris) - Mr
Speaker Sir I vould hke to express <ome
of my vievs on the Supplemenarv Demands
for Grants for the year 197 <72 1 would
hike to potnt out to veu S, that this s a
convenuoral annual jugelery indulged 1n by
the Ceniral Gorvernment

Sir, titl March 1S the Central Gowvern-
nent was keeping  quiet  Afier allewing
cleven n unths of the voir 1o lapse, today o
has conv befor tly 11ouse for ats  ipprocal
to distribule the States’ snare of Urion | scise
Duties to tle tune of R 5244 cicres |
would hkc to ask  how can the Suae
Government  spend this money on bencficial
projects tetoe the Wlose ¢f the year, that s
10 say within fittcen davs ' On  account of
the delaying tacucs adopted by  the Central
Gove nrent 1n the maticr of givng the
legiumate share of the central datics, the
State Guvernn s are ft witn no  alterna-
v excepl 10 tahe recow & for overdrafis
from tlc Resernne Bank of India WA hout
realising tle problems faced by the State
Goveinnents the Ceptic his prolabited thisy
practic  of  gattine osverdralts fom the
Res rve Hank of ladit ta tieu of the Statey’
slaie of cuntral dotes

I vould hhe to pomt out, Sir, that,af
the Contral G v yment sues the shire of
the Staes in the Contidd dutins i proper
time, there will be no nece sty P the States
to seek userdn ales [rom the Reserve Bank
You cannot expec! the St es to utilise ths
money sicuored at the fag end of rhe
year on prvects whith will vield  hencficial
respits 10 the peop ¢ Bevause of the Centre’s
parsisience 10 conttawmng this practice, I am
cmboldencd 10 sav  thit the Centre ss not
intercsted i the s eltare of the people living
in the States o1 evew in the States discharg-
ing th.n duties o the peonle 1 would hike
to urge upon 1l ¢ Centre through you that
either in the buammmng ol the year they
should sanction the States” shue of eacise
dutics and such other central lesvies or the
States should be ullowed to take overdrafts
from the Reserve Bank of India I would
also appeal to the Gowverament here that
they should at least from next year stop this
kind of impioper | racice piejudicial to the
mterests of the people and the States

In anott er Demand concerning Trnipura
and Manipur, a sum of Rs 604 erores s
being sought for the purpose of wellare
activities for Scheduled Tnbes living in this
area. What kind of welfare activities the
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concerned States can undertake and spend
this money witnin a  fortmght *  Afrer
sinctioning money at the close of the year,
the Cuntral Government does not hesitate
to brag abont ity d termination to help the
people belonging to  Scheduled Castes and
Scheduled Tribes T am sure Sie you sl
agree v thme of T sav that this isa frind
on the innocent and 1ensrayt pesp'e of the
cmntry  This kini of decepuon will not
take the € atral Government anywhere The
pe ple who 4 e not going to tolerate such
unlair and impraper practices

Under Demand Nn 124, there 1s the
Supp'ementary Demand of Rs  195,4%,0%
in the name of National Textile Corpora-
tion  Some days hackh  there was a news
item 1n the Press that the Central Govern-
aent would oo taking over three sick mills
in Coimbatore in Timil Nidu This deci-
son was @ en the widest publicity There
15 also a Minster from Tami! Nadu to lork
after the interests of these sick textile mulls
I want to know whether this Supplementary
Demand includes provision for taking over
these sick mills yjn Covmbatore The Tamul
Madu Gorvernment has started to entertun
the furline that the Centre 13 not really
inleres ed 1n taking over these mills because
ol the inordinate delay 1n implementing its
decision  In the case of Soma sundara Mulls
m Cnnbatore  the Tamil Nadu Govern-
meat 5vizht the permission of the Centre
o take over this mill and run it with us
own resomces  The Central G overnment
has not vet comveved 1's sanction to the
state Government  The Staie Government
18 vanting to tike ovar a mull within sts
area and run it with the recources avalable
tn it Why should there he delay in apirov-
me this Yendable action of the State Govern-
ment ? Fven for d ung such an appreciahle
thing, the State has to get the sanction of
the Centre What 18 wrong tn that ? [tis
handic1 about that the D M K Govern-
ment 1n Tamil Nadu » preaching the idea
of ‘ecession when all the while it wants
only autono ny for earrving out its mandate
to *he people of the State The demand for
autdnomy 15 being misconstrucd as demand
for secession from ths Union of India Now
m almas all the States there will be Con-
gress Governments  We want autonomv for
all the State, and not only for Tamil Nadu.
The States are much more nearer to the
people than the far-away Deihi where all the
powers are concentrated., Evea for a petty
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thing like taking over a sick mill and rvnn-
ing it with jts own resources, the State has
to takc the permission of the Centre. Is
this mactice conducive to efficient function-
ing of parliamentarv democracy in the
country ? Qut of this sum of Rs 14§
crores, | want to know categorically from
the hun Minister the exact allocation for
taking over the sick units in Coimbuatore
and also how many Mills the Centre pro-
poscs to take over in Coimbatore

1 want also to bring to your no ice, Sir,
another thing The Centre his to pay its
share of Ry 19 81,000 to the State for runn-
inz 5 mills which have been re-opened The
State Government has not vet receive! thus
money und [ am unahkle 10 anmeciate the
delay on the part of the Central Govern-
ment This marey is due to the State for
running 5 mills which hive been taken over
I a n constrain=d to ¢ym~ to the conc'usion
that the Centre looks at everv single pro-
blem from a pohtica! angle Political
expediency is the mamn criterion and not the
alleviatinn of the suffzrings of thousinds of
Inhour employed in these Mills  Ifitis a
case in Mahirashtra or . Ahmedabad, the
Centre goes post-haste to the succour of the
sich waits Q1 accoont  of the General
Election'. in one dav a mi'l 1n Andhra was
taken over bv the Centre just before the
elections, That has given political gains to
the Cenrre and the ruling party  here While
lakhs and lakhs of libour are languishing,
when their homes anl hearths are unfit for
davs and manths, the (entre 15 proceeding
haltingly and hewutatmugly Even f a deci-
sion is taken to tike over the sich mulls, it
is not implemented guickly. Fven the money
due 1o the State Government 15 not given n
proper time, But when the State Govern-
ment wants a onomy so that it can effec-
tivelv function for the welfare of the people,
it iy branded as demand for secession.

1 would like to warn here that the
labour should not be made the pawns in the
chess-game  of politics. Their sufferings
should not he exploited for political advan-
tames. The woes of labour should not be
equated with the farlure of a political party
to achieve its ohjectives. Instead of
enccuraging more industries 1o come up in
the State, the Central Ministers coming from
Tamil Nadu are beat upon creating and
fomenting and fannlng industrial unrest in

lhe State. The labour is not going to

MARCH 1S, 1972

1971-72 160

tolerate any longer the negligence of the
Centre,

Befure 1 conclude I want to know
categorically from the Minister what alloca-
tion has be*n made lor taking over the sick
texule mills in Counbatore, and how many
mills are gomng to be taken over | am not
m a posttion o support these Supplemen-
tary Demands,

MR. SPEAKER: Dr. Laxminarain

Pandeya.

o @ Amvrgw atig (HzEN) -
Heqer AZNiT, ...

MR. SPEAKER : Let hun contmnue

hus specch dater lunca, Now, how much
time would the Munster lihe to nave ?

THE MINISTER OF STATE IN THE
MINISITR Y OF FINANCE (SHRI K.R.
GANESH) : Ten mimnutes.

MR. SPLAKER  We will now aljourn
for Junen and mect agamn at 2 )'Closk.
1300 hrs.

The Lok Sadha o fpourne d for Lunch tili
Fourteen of the Clucx.

The Lox Sublis re asvemblod after Lunch al
veren mipnutes past oarieen of the Cock,

[Mr Depury-Srraxker m the Chair)

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL),
1971-72—(Comd.)

MR. DEPUTY-SPEAKLR . Dr Laxmi-
narain Pandey to continue his speech.

sl awfarcaw 9idy @AY wif
g7 qaf & aa7 5§ 11 agt @ v ¥
# gast Qgarar Ay wrgar g & gy
fadeq arf &Y aNT srewr sary wrRTEw
HTAT GTEAT § | WIRTT JIA KT AT,
uq fEar o AT agT warar qw g
afpw aft go wqqs Atil ) gar e
WA TN S a7 qarr X ¥ g
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feara &t & waw @i fearf 2 &
awar dmr & e @THIT X IAA <
&g gt was A sk ¥
wefas v st w1 qfeay fear g,
gy gl fewf R0 g o wA®
o qeera o frar § oYt gqoepn fed
FRAFAT A §ogwIT wArAl ®
afy vefas faas otc wgfeg § ol
ITEY 79 woAY mgrafa @ wfoq w73 §
foedia ga & Dur N afa gra 9,
ot witz go ) R Fewfer wow
wqd afcrg fear 4 @78 9T @AW
T ATT Y ardy & Afew oAk ofg @
Afy ga% Foar = B, o AT w9Ar
vt & ax aga & odare B ¥ whvee
#1 ¥ & wygAR saEmAr @Y wiw o
@t ferew wrar amar § 1 Rt AT 4T
¥ dora ¥ @ 1w AN &F §7 gEwA)
¥is anF § agF ¥ w7 qNA @l
Y &1 HAT gAY aAr A § ) MY oA
WA MY GRx g o @y wel
war ¥ feacx &Y ofrwrar § adfv a3 &
o fAlza & 5 oS3 oY ofemmn §
IAYY geor orrAr qrfed WY S feaew
gy wrar wifza o 3R @ afas &
fraft & ) A ¥19 Fasn g ag
aw 55 v fqwar 81 & myewd &
mYfe M ATarsroe &
fag modfr & wwa %1 ofraw 23 ¥ fag
sft wmpgfa Y e @ fag wri qsar
R va%® g7 ¥a9 S5 wd W 1 AW
¥ g wifgd | gw gaR sdafa)
Nerdgndam 115 125 R
war wwrAl Y gW gaw W AgF 3 @R
g st qwAl W gaAr JAaw dEw
Yo off Y Pear o gsar @ 7 & wwear
g 5w owdl Y gy &Y ww &R
fivve & oy fewwe v o o afe-
Wy wph war vt 8, e w A
W gud wreT W ot agrd ) & e
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§ 5 ol & sfs qoeTe s oY W
t 3w sdey A o g frar At
@ e

% ag ot wger g fr forr ot
¥ o whuw femmar 3, dawfer ot afc.
w7 faar §, 5§ ar¢ @A A fear orar
arfed |

ux a1 & gfrae sy gwat @
are ¥ FgAr wiz@ g s o wwrd
% g7 ¥ w oy 77 ofrey fear §
T AT TF garg s F vwr wr w@r
g1 3 Wl T e wifE ok
A%y @fre sare wifeed & <o ¥
<& st =gl
- gAR dlouredlo ¥ smal ¥ o
W ww Wk agrgd ar afcay faar
@l g ot gadt N am § ag
oAl ot gf X1 AT oqd & ¥ Aiwy
g1 A dYourtcdo &Y w@rforma gt
gragag ¥ 9@ gk I Wl
T @tva g fagl agigdt &1 afeg
fzar &, vt Tyax fwar § gaH
agrg® &1 O AY gw ¥ § Afww
arrg g7 qfierg @ gAsy o
wrfed 3 Y IAFY AW AL AT ardy § o
gas g gfawrd o mea w8

oz wrasws § fF gq & w)
Farg gfawrd ITeew w7 Aq

goIt wewrT “ww wwa” s AT
et ¢ Aafer 3% frardt & fga
NmsIg o @ RRagNr ad
FAwannAfearg @y g e
gw & fag ofa st € & gu wiaf
Qo ¥ faeg P M ea o2 &, ¥ €7
g1 ¥ fa¥ afr &1 397 Arq sy
fagr s S qmA a1 IHr § 1 I@E AN
oy g §, vEX fearal 8 aga -
it g &1 T wRea & feardt o
qa dav 2t frar § are aaw o¢ daraft
faor &) 99% T Ao &t wlw aft
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[ |esft arT T qtdw)

g€ | oY Aty wdRr man, qg WA 9T
9T 98T WEAT T | TAY FIHT H)
gear gt featAT W 5 Jar g
famr ol grg § STleard] ®) wgh
zrat 9T N @it qft | grere ¥ vw
favg ¥ sy aifaer w1 frafg T
fiar 1

wafs dw ¥ vdaw sTfedy owe
a1g a1, aFIT A A9 fafga eamdl &Y
qfy & fag el Zeed ®r gevEd @
ard S B IIET W7 vy w0 &
o a7 ¥ agd weAd, 1972
Féiwd f fval ¥ gafr gfz &Y
fagsav, 1971 ¥ fipgearm 35 grdaraz
& Miqg 17,490 wad @Y, ®fes w@d
¥ WA wWArET 24, 00 w97 &< fzar
war | Y axg fzgrarT 50 greqre
Fwa ®) 24,900 ¥ & IPIwHT 32,900
Wy qEEEd 37 # £wa w7 19900
Wy ¥ agreT 25,200 &9, gEedwAw
o ¥ & 22,810 w97 ¥ «FATHT
25, 00 ¥97 wiT d&Y wOqEA &7
# 24,190 T & I FT 26,300
i ¢ faar war. gare @ @ i Q
%1 ST 17,000 &1 ¥@ S%IC #1ad
TPFT FATET TN A A& { A7 I
& frd dwf@ 1 aramgsr gl 9 10
®FOT T 1 G A IGPIAT | FI&T
ndnw safedls v & gra GGy
aRwl, d§ wifea, wTede @) gene
wifs & W agF § VFA 1 A7 wWH
o, afer 387 sl 1972 F ded
N 5 agwc feami «) qwm w<
famr, 979 aer & oo famr

% 3% 3¢ Foe’ 10 gere”
®7 AT et @, A s FQwrd
N EER w7 Ay qmd § o g@d
ats “due ¥ wAwifiat o e g & o
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FR o Nfew Rarorwgr &1 oF T
e wgt ¢ e g 7€ Wt sk @
& AXAT AT AGY @ W7 A A
dag & sHwha 1 Swd § gan
fear ar <gr §, IAFT AT AT AT
feqr sr @r &1 ®OHT W 8 SURH
Ifqa aft § 1 §99 & 37 wdwfE@ N
gurag ANFQ 7 AT q1V, qAT A
e dwfeqr &rd foear 9

dgas faaia WaqRe FORAT FT
wratay faeelt & foam ar | 999 agr &
g &7 51 Frm 7§ 97 | Afew StE
Tl & zfaara g% a5t @ gETET
garag ¥y fear war st wa=fegl
s qgt w & faq amsg frar qar,
aifs A& QT 7 FT 7% | AR
7 o€ suxeqr A ¢ 1 AT qra A
sy eeta g, o & qar w7ar & s
fruar @A & faqg #YE asa q9y
t, wifer & fau 1€ wav ad &
P 37 wuwfaq ®1 97 9@ & fag
arez fEar 91 1T § | AAT ¥R wafEy
) wmmafE s A 9 @ cEw
whzare A5 fear orar, dEr g &
faqg wwrA, &1 @ & wIw g
a« gfeerd Ay 1 s A A @
w21 mar f& g7 sqwfeay 91 goerd
4 7T JIUAT & wgr Wi FT Az A
o gfasr & arafr ) & amwr g fe
ag ardufrs g7 & geyanr § )

wiiqe firz & wdarfedl w1 e
T ¥ & fag daraim argr g
afew wix feafs az § fs o & G-
ord 7 fawy &Y g3y & o) T ¥ R
ol T 9§ @ A F W
wart 7 wuf g€ 1 woeTT St
% sweeren At aroft §, AfwT arare
& Yol wr oy gt gar 4o
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ATHIT FCT A /A ol € §, IR
*Y fadw aw a1 aer i & der
v g & aF aff frar T @
ey § fr fefafegs sdwnfal ol
g sawrfedt & Jgaam) & qumar
agt § 1 gran wAwfca w1 fafafaas 54-
wife & gear & ww awenrg et § 1
T8 wEsTar ) g3 fear o wifgd
gATR gTaT wEwrfal §1 qu ¥wF 6k
aw gfaarg T seargr A wrfgd,
arfie ¥ dYar ar w1 2 ¥ W FTER |
Fhwifedl grr aTc-art wEME AW A
atr ¥ el &) s AR F ¥ e
N qUs WA A IraeaEar Ay g
faaral & sfemgd ® f g fear
s wrfgd 1 R W WA F AR
# arere X oY wrdr wezrwre AR NE-
wma frar §, vawr uw @€ Jaw
g gt aifzd

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Deputy Speaker, Sir, I
am thankful to the hon, Members who have
briefly pariicipated in this debate. Thus is
the third and final batch of Supplementary
Demands presented in the current financial
year,

The additional expenditure mvolved in
the Supplementary Demands amounts to
Rs. 187574 crores of which the net cash
outgoings are estimated at Rs. 479'86 crores.
Rs. 139528 crores are likely to be set off
against the current receipts, récoveries, etc.
relatable to these Supplementary Demands,

The broad featmes of these Demands
under the various categotics are : Rs, 177°01
crotes for Defence Services, Rs, 52 44 crores
for increased paymept to States of which
Rs. 2392 cvores is on account of thelr shate
of Union Excise Dutics and Rs, 28'52 crores
for their share of Additional Excise Duties.
Rs. 40 crores by way of grants to Bangla
Desh to meet their immediste maintenance
requirements, cost of certain services and
food items and Rs. 1650 crores for pay-
ment of subsidy to ths Food Corporation
of India on foodgrain transactions.

On Capital Account, the broad features
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are: Rs. 14315 crores for investment in
the cquity capital of Bokaro Steel.

Bharat Heavy Plates and Vessels, Hindu-
stan Steel, Mysore Iron and Steel, Hedvy
Engineering Corporation and Hindustad
Copper  Rs. 4547 crores for procurement
of fertilisers from abroad and Rs. 777
crores for investment in the equity capital

. of Fertilisers and Chemicals (Travancore)

and the OHl
sion

The third category relates to ways and
means advances given to State Governmeats
to tide over their temporary difficulties of
Rs, 126 17 crores. There is loan assistance
to State Governments due to natural cala-
mities of Rs. 40 crores, and loan assistance
to Siate Governments of small-savings col-
lection of Rs. 34 crores. These are the
broad neads of the Demands for which we
are seeking the approval of the House,

Coming to the specific points mentioned
by the hon. Members, I may say, I share
the sentimeénts expressed by Shri Banerjes
about the attitude to be taken towards our
defence personnel and about their bravery,
about their heroism and their technological
superiority which were all demonstrated
during the recent war with Pakistan, In
fact, they have brought a lot of prestige and
honour to the nation making even those
who have been allergic and hostile to the
nation to concede that India has emerged
as a powerful factor in this part of our
region.

So far as the service conditions of the
defence personnel are concerned, as the
House is aware, the service conditions of
defence personnel, uptill now have been
ragulated on the basis of the recommen-
dations of various committees etc. that have
been set up, This 15 now for the first time
that the Pay Commission has been asked to
look into the service conditions of the
Defence personpel The Pay Commission
is already engaged in its work, Itis now
m the last lap of its work. I share the
scutiments of the House that the Pay Com-
mission will tske into consideration the
various problems of defence services and the
new image that the defemce services have
acquired and also the new role that the
defence services are required to play in the
coming years in this part of the region be-
causc internatiooal factors are going to play
their part putting a very heavy responsibi-
lity on this yidiiy, .

As far as the'{ questian  of interim
which Shri Baverjee matjoued:. ’

and Natural Gas Commis.
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SHRI S. M, BANERJEE : Not interim
relief. We wanted eatly submission of the
Pay Commission report.

SHRI K. R. GANESH : As far as the
Pay-Commission’s Report is concersied, only
yesiéreny, in my reply to a Question in the
Rajva Sabha, 1 had mentioned that the Pay
Cofmmission is taking steps to see that the
report is comipleted as carly as possible.
thev have indicated that it is not possible for
them to give the exact time by which they
will be able to submit the report, but they
are also aware of the feeling of the Howe
They arc also aware of the various represen-
titions made by the employees. They are
also aware of the various discussrons which
have taken place in the Staff Counuils and
I am surc the Pay Commmsion would
finkiise its work as early as possible.

SHRI S, M. BANERJEE: We are
worrfed becduse it has been published in
the newspapers that they will submit their
repoft by 1973. That is why | met the
Prime Minister the other day; she was
mbst kind enough to meet our delegation
Sheé-assured us that she will look into the
matter, My worry s only this. IT they
submit this report in 1973, necarly 1,42,000
persdns will retire from service in this year
and they will nut get any bencfit out of it,
I want this to be submatted quickly It has
taken more than 2 years.

SHRI K. R. GANESH ;: The only in-
formation 1 can give to the hon. Member
is that the Pay Commission has nothing to
do with the press statement that has come.
The Pay Commission's positon is that the
volume of work thaf they have got and the
large references made to them—they have
pot about 4,000 memoranda—make it a
wwuoﬂed task, as the hon Member
fimself Knows. Therefore, they are doing
their best 1o finalise it as early as possible,
The first Pay Commission, taok one year to
complete its report. The Sevond Pay Com-
mission took about 2 ygArs to submit the
report. The Third Pay Commission was
det up in April, 970, Their terms of

nece are much broader,

v smu S”M. BANERJEB; Since the
Fint Pay Commission took pné year and
'M:'Fond Py Coriinission took two years,

ke it that the Third Pay Com-
wmivion will ke Yhgwe yoars to submit its
Yeport ? P

i
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SHRI K.R. GANESH : That Is not
my case, But having said that the Pay
Commigsion is doing its best to complete
its report as quickly as possible, it is also
my respounsibiiity to place before the hon.
Members the magnitude of the task that the
Pay Commission is faced with and the num-
ber of memoranda that were submitted to
them and the detuiled discussions that they
have had, and the broad terms of reference
that they have got. With all this, and
since the hon Members have already repre-
sented to the Prime Mumster also, the Pay
Commussion has indicated that it 15 doing
its best to see that 1t completes 18 report
as early as possible.

The hon Member had also referred to
the census employees. As he 15 aware the
very work of the Census Department 1s of a
temporary naturc But the Registrar-
General of Census himself has been taking
keen interest in sceing that these employees
are given alternative employment for which
purpose the Siate Governments have been
asked to co-operate and certain priorities
i the Employment Exchanges have also
been given to them,

SHRT R V BADE : They have been
served with notices that their services will be
terminated.

SHRI K. R. GANESH: It is alo
the policy of the Government to make
every effort m this direction and see that
such of thesc employees as are retrenched
are provided with alternative obs wherever
it is posmble and wherever jobs can be
found,

The hon. Member had also raised the
general question of industrial policy. 1
hope, Sir. you will agree that on Supplemen-
tary Demands.

SHRTS M BANERJEE: 1 did not
raise that point. May L make the position
clear ? What I had said was that we had
read in the newspapers that manufacturing
units from Great Britain and the Nether-
lands wWeve going to be imported, which is
against the Industrial Policy Resolution, I
bava quoted the number of the Demand
under which 1 have spoken, and so, I am
not jrrelevant in raising this isve. [ want
that the hon. Minister of Industrial
Development should clarify the positioa in
this House whether bis Secretary was
pegotiating with them on this matwr, He
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il‘umble to take over a junk plant of the
Birlas. but they are going to import junk
plants from Great Britain.

MR. DEPUTY-SPEAKER The
Deomands of the Indusirial Development
Ministry will be coming up before the
House shortly, and the hon. Member can
raise this point at the time of the discussion
on those Demands.

SHRI S. M. BANERJEE : The hon.
Minisier of Iadustrial Development is in
Delhi and he can clarify the position.

MR. DEPUTY-SPEAKER : But the
hon. Munister in the Muinistry of Finance
cannot answer on behalf of the Mimister of
Industrial Development here and now.

SHRI S. M. BANERJEE : 1 am only
requesting that the hon Minister of Indus-
trial Development may come and reply.

SHRI K R. GANESH 1 shall com-
municate the hon. Member's views to the
hon. Minster of Industrial Development.

The hrn Member from the DMK party
had specifically referred to the question of
the taking over of the Coimbatore mulls.
I have some facts which I wish to place
before the House, because the hon Mem-
bers has made a specific reference to it.
‘The Tamil Nadu Government have for
some time past been pressing the Central
Government for taking over the manuage-
ment of six cotton texule mulls in Coimba-
batore district The position of these mills
is as follows : In the case of the Coimba-
tore Spinning and Weaving Co. Lid,,
Coimbatore, and the Somasundaram Mills
14d,, Coimbatore. (Coimbatore Unit),
orders under section 18AA of the Industries
(Development and Regulation) Act autho-
tising the Tamil Nadu State Texule Cor-
poration to take over the management of
these two mills were issued on the S8th
instant,

As far as the Balram Verma Textile
Mill, Shencottah is concerned, the question
of taking over the management of this mill
has heen considered very carofully and it
has been decided that it would be advisable
to have the affairs of this Bull investigated
by an investigation committee under section
15 of the above-mentioned Act. Necessary
sction is bemng taken and accordingly
orders ore expecied to bp issued very

sboetly.
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in the case of the Palamalai Ranga-
nathar Mills, Coimbatore and the Pankaja
Mills Ltd., Coimbatore. both these under-
takings have been ordered to be wound up
by the Madras High Court. Applications
were made in this court under section 15A
of the above-mentioned Act for permission
to investigate into the possibility of re-
siarting these undertakings. The High
Court gave the necessary permission on the
10tb  instant, and necessary action to
appaint an investigation committee to look
nto the possihility of re-starting these mills
is being taken and necessary orders are
expected to be issued very shortly.

Kaleswar Mills Ltd.,, Coimbatore. The
affairs of this Mill have alrecady been
investigated and a decision has been taken
to take over the management of this under-
taking under section IBAA of the above-
mentioned Act Meanwhile, the Madras High
Court has passed a winding up order It is
therefore necessary to obtain the permission
of that court before issuing the necessary
order under this section. The necessary
application in this behalf was filed in the
Madras High Court on the 14th of this
month. Meanwhile the Tamil Nadu State
Textile Corporation has obtained stay of
the operation of the winding up order upto
the 14th instant.

The matter came up before the Madras
High Court on the I4th instant and on the
representation of the counsel for the peti-
tioning creditor the casc was adjourned for
one week and is posted for hearing 9n the
22nd nstant. The ground advanced by the
advocate for the petitioner was that he had
not seen the amending Act m which the
Central Government had been given powers
to take over the management of uoder-
takings without investigation.

My purpose in giving this detailed in-
fomation to the hon. member is to dispel
the doubt that he expressed that the Central
Government was not interested in dealing
with the cnisis in the textile industry in the
State.

AN HON. MEMBER : What was the
date of the taking over of the two mills ?

SHRI K R. GANESH : 1 think 8th.
Anyway orders have issued.

My main purpose in saying this was to
show that the Central Government are alive
to the problem and as we have indicated,
every effort is boing made to see that ay
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{Shri K. R. Ganesh]

many of the mills as possible are taken
over.

He also raised the gquestion of devo-
lution of taxes and ways and means ad-
vances. There is a misconception in the
mind of the hon. member that the share
of taxes being given will be given to the
State Governments now afler approval of
the supplementary demands. He himself
said that within the next 15 days it will
not be possible for Government to utilise
the money. The position is this. In regard
to the devolution of taxes, the monthly pay-
ments are made against the Staces’ share ;
for centrally spon-ored schemes, quarterly
pavments are made. For plan schemes also,
monthly paymerts are made. Therefore, it
is & wrong conception on the part of the
hon. member that because we are seeking
approval of the House of the supplementary
deniands now, actual payments will be
made only after the demands are passed.
1T hope my explanation will remove the
misapprehension of the hon member.

The hon. member from the Jan Sangh
referred to the Alipur mint and overtime
allowance to the workers there. He tried
to link up this question with small coin
shortage in the country. 1 do not know
why he 15 so allergic to thc workers of the
Alipur mint getting their due. These
workers were entitled to these overtime
allowances, but for some reason or other
it could not be given,

Mo meslarerawm ofdw @ &% sgr ar
f& srmerss a1 ganr faaar @ arfza,
ey gw sgwa ¢ afeT su% aqg-Ag
TWATE FT WU A T AT ARy |

ot ¥o wWITo AQW : WG N Fr
g1 IaFT AATa ar oft fAwaar g

SHR! JAGANNATHRAO JOSH!
{Shajapur) In spite of overtime, why this
shortage > That was the crux of the ques-
tion.

SHR1 K. R. GANESH : As far as the
small coin shortage is concerned, it will
have to be a long discussion if 1 were to go
into it now, but the fact is that the short-
age has eased to a considerable extent. One
of the objects of giving overtime allowance
to the workers which was due to them wan
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to see that production in the mint is in-
creased. From 30 lakh pieces a day, we
went up to 50 lakh pieces and we propose
to reacn the figure of 80 lakh pieces a day
which will enable us to tackle this problem.
But the fact is that the small coin shortage
has been considerably reduced.

There were other points about auto-
nomy which he raised, It is his swan song
and 1 do not think I should deal with them

now.

Mo agwlarera™ oty §: dwT
# ary ¥ o) 97 I3, IESAT e
Tn ot § 1

SHRI K. R. GANESH : 1t is a broader
question. With these remarks, I commend
the Demands.

SHRI S. M. BANERJEE : What about

shifting of the office ?

MR. DEPUTY-SPEAKER : We have

had enough discussion.

SHRI S. M. BANERJEE : It s up to
6 O’clock today.

MR. DEPUTY-SPEAKER : There arc
other demands also.

SHRI S. M, BANERJEE : Can he say
something about the shifting ? The office
is shifted to Hyderabad. But they said that
the office is just under construction

MR. DEPUTY-SPEAKER . All night ;
you have put the question, The Ministsr
may answer if he wants,

SHRI K. R. GANESH : 1 will look

into it.

MR. DEPUTY-SPEAKER : There are a
number of cut motions by Shri Bade and
others. Shall I put them all together ?

SHRI R. V. BADE : Cut motion No. 4
may be put scparately.

MR. DEPUTY-SPEAKER : Yes. Now
1 shall put cut motions Nos. 1 to 3 to the
vote.

Cut motions Nas. | 1o 3 were put and

nepatived,
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MR. DEPUTY-SPEAKER : 1
now put cut motion No. 4 separately.

shall Rs. 36,01,000 in respect of ‘Census’ be

reduced by Rs, 100,”

[Need to provide alternative employment
1o the census staff }. (4)

The question is :
“That the Demand for a supplemen-

tary grant of a sum not exceeding

The Lok Sabha divided

Division No. 1] AYES [14,41 hrs.
Bade, Shri R. V. Kalingarayar, Shri Mohanraj
Banerjee, Shri S. M. Kathamuthu, Shri M,
Berwa, Shri Onkar 1al Krishnan, Shri E. R.
Bhattacharvya, Shri S. P. Manjhi, Shri Bhola
Chandra Shckhar Singh, Shri Mukheijee, Shri Samar
Chaudhary Shri Ishwar Pandey, Dr. Laxminarain
Deb, Shri Dasaratha Pillai, Shr1 R Balakrishna
Dhandapani, Shri C, T. Sambhali, Shri Ishaq
Dutta, Shri Biren Ulaganambi, Shri R. P.
Gowder, Shri J. M. Verma, Shri Phool Chand
Joshi, Shri Jagannathrao Viswanathan, Shri G.

NOES

Ahirwar, Shri Nathu Ram
Barman, Shri R. N.
Barupal, Shri Panna Lai
Besra, Shri § C.
Brahamanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chanarika Prasad, Shri
Chaugharv, Shri Amarsinh
Chaudhari Shri Nitiraj Singh
Daga, Shri M. C.

Das, Shri Anadi Charan
Deo, Shri 8. N. Singh
Dhamankar, Shri

Dube., Shri J P.

Dumada, Shri L K.
Gandhi, Shrimati [ndira
Ganesh, Shri K R
CGlokhale, Shri H. R.
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gowda. Shri Pampan
Jamilurrahman, Shri Md.
Jevalakshmi, Shrimati V.
Joshl, Shrimati Subhadra

Kadannnappalli, Shri Ramachandran

Kahandole, Shri Z. M.

Mishra, Shri Bibhuti
Mishra, Shri L N,
Mohammad Tahir, Shri
Nahata, Shri Amrit
Oraon, Shri Tuna
Palodkar, Shri Manikrao
Pamigrahi, Shri Chintamani
Patil, Shri Anantrao

Patil Shri E V Vikhe
Patil, Shry Krishnarao
Quresh), Shri Mohd. Shafi
Raj Bahadur, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shri
Rao, Shrimati B Radrabai A.
Richhariya, Dr. Govind Das
Samanta, Shri S C.
Saakata P:asad, Dr.
Sarkar, Shri Sakt1 Kumar
Savant, Shri Shankerrao
Sethi, Shri Arjun

Shambhu Nath, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A, P.
Sharma, Shri R. N.

Kale, Shri Shastri, Shri Sheopujan
Kasture, Shri A. S. Shivanath Singh, Shri
Kavde, Shri B. R. Shukla, Shri B. R.

Kotoki, Shri Liladhar
Kushok Bakula, Shri
Mahajan, Shri Y. S.
Mahishi, Dr. Sarojini

Sohan Lal, Shri T.

Sokhi, Shri Swaran Siagh
Tiwari, Shri Chandra Bhal Mani
Tiwary, Shri K. N.

Majhi, Shri Kumar i ‘zull Rll!s:, hfihri

Mandal, Shri Jagdish Narain ‘ekaria,

Marandi, Shri [swar Verma, Shri Balgovind
Minimata Agamdas, Shrimati Vikal, Shri Ram Chandra
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MR DEPJUTY-SPEAKER : The resuit*
of rhe division is: Ayes: 22; Noes /3
plus 1 of Shri L. N, Mishra, that is 74,

The motion was negatived.

MR. DEPUTY-SPEAKER :
tion is :

“That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the order paper
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1972, in respect of
the following demands entered in the
second column thereof

Demands Nos, 2 to 5, 12, 15, 16, 18,
20, 22, 24, 29,32 to0
34, 38 to 42, 46 1o 49,
51A, 52, 54, 56, 70,
71, 78, 86, 93, 97, 101,
103, 116, 121, 122,
124, 126, 128, 133,
137, 141 and 143"

The motion way adopted.

The ques-

14.44 brs.
APPROPRIATION BILL** 1972

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : [ beg to move for leave to
introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1971.72,

MR. DEPUTY-SPEAKER :
tion is :

*That leave be granted to introduce
a Bill to authorise payment and appro-
priation of certain further sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1971-72,"

The motion was adopted

The ques-

SHRI K. R. GANESH :
ducet the Bill,

Sir, T intro-
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I beg to move} :

“That the Bill {0 authorise payment
and appropriation of certamn further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1971-72, be takenm into
consideration,”

MR. DEPUTY-SPEAKER : The quos-
tion is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the Services of the
financial year 1971-72, be taken into
consideration *’

The motion was adopted.
MR DEPUTY-SPEAKER : The ques-
tion is :

“That Clauses 2, 3, the Schedule,
Clause 1, the Enacung Formula, and
the Title stand part of the Bill.*

The motion was aduvpted

Clauses 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the Title were added
to the Bdl.

SHRI K. R, GANESH: 1 beg 10
move .
*“That 1he Bill be passed.”
MR. DEPUTY-SPEA’ ER: The ques-

tion 18 .
““That the Bill be passed "

The motion was adopted.

14 46 hrs.

DEMANDS! FOR EXCESS GRANTS
(GENERAL), 1969-70

MR. DEPUTY SPEAKER : The House
will now take up discussion and voting on
tha Demands for Excess Grants in respect
of the Budget (General) for 1969-70,

*The following Members also voted for NOES : Sarvashri Banamall Pamaik,

Pratap

Singh Negi, Narsioh Narain Pandey, Shri Krishan Modi, T. Balakrishniah, and 8. T.

Pandit.

#*Published In the Gazette of India Extraordinary, Part T1, Section 2, dated 15.3 72,
ntroduced with the recommendation of the President,
with the recommendation of the President,



